THE OPIUM (MANIPUR AMENDMENT) -@E”mr 1976 =
(As plssed by ‘the Legxslatwe Assembly, Mampur on 8-9-76)
- 5 AP\
pmp Ak
‘to amend the opiwﬁ' Act, 1878 (I of I878)

Be if cnacted by the Legislature 'of Manipur in the Twenty-Seventh
Years of the Republic of India as follows i— h

1. () This Act may be called the Opium (Manipur Amendment) Short Bils

Act, 1976 . , ‘ . ment. *
(2) It shall come into force at once.

2. Section 20 of the Opium Act, 1878 (1 of 1878), shall be oAt{ns:Cnnqment
{ substituted in 1ts apphca.tlon in the State of Mampur by the following  20. on

sections i —

; 3 i
20. (1) The State Government may, by notification ‘S‘Power of
in the Official Gazette, authorise any officer of the Excise v;‘:};,,e‘j? 1o,
and Police Department to investigate offences and to grant 2‘&;2;?5:0
bail to persons arrested under this Act. investigate
: : offences and
grant bail.
(2)" The State Goxcmment may, from time to time ‘
determine the form of tail bond to be used.

Persons ar-
20A. (1) When apy person is arrested or any opium rested orar-

or thmg is seized under the provisions of this Act, the ticles seized,
persen making the arrest or seizure shall if he is an officer g‘gﬁttgﬁ‘,’f
of the Excise or Police Department, forthwith forward the
_person arrested or the thing seized ‘o the mearest officer
of his department cmpowcred under Section 20 unless he

is himself so v_empowcrcd .

(2) When such arrest or seizure is made by any officer
referred to in Section 14 or Section 15 other than an officer
of -the Excise or Police Department, .he shall forthwith
<forward the person arrested-or the thing seized to the nearest

. officer of the Excise.or Police Department empowered under
-Section 20 and havin: jurisdiction in the case.



Power of in-
vestigating
officer to
summon’
witnesses or
examine
them other-
wise.

(3) When any person is brought in custody before
the officer empowered under Section 20, or when such officer
has himself arrested or procured the appearance by summons
under Section 20-D of . any person, he. shall make such .
1nvest1gatlon as seems to him necessary, and shall ‘either -
release such person or admit him to Bad to appear, of
if bail is not given, produce him or cause the officer-in-charge
of the nearest police station to produce him before a Magistrate
having jurisdiction in the case : = @

-

Provided that if the investigation is: ngy complgted
within twentyfour hours of the arrest, the sid officershall
take bail with or without security from the person artested -
to appear on any subsequent daté before hintself, and shall,
if such bail is not given, forthwith forward the arrested
person to the nearest Magistrate with-a report of the case,
and a request to detain him in Custody for such perlod
not exceedlng fourteen days 3s may be necessary to con;;plete .
the mvestrgatron and to order his productxon before thc.
sard officer when necessary for such mvestlgatron

(4) The Magistrate to whom an agrested pesson is so
forwarded, whether he has or has not jyrisdiction, to try
the case, may, by order in wntmg statmg the reason thers-
fore, authorise the detention of the arrested person in default
of bail to such custody as he thinks fit for a term mnot
cxceedmg fourteen days on the whole

20.B. (1) An off;cer empowe:cd under Sectxon 20 may

or to produce any document neccssary for the purposeggf '
mvestrgatlon

(2) ‘Such summons shall state whether the person
summoned is required to give" evidence or produce a docu-'
ment or both, and shall specrfy a time and place for
appearance.

(3). Itshall be lawful for such ofﬁcer, instead of-issiing

. a summons, tQ progged to the rasidence of any person

whom: by reason of sickmess or other infismity or by reason
of rank er sex, it may mot seem proper to summon, and
then require: him to amswer such .guestions. as may be
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necsssary -for the purposss of . the mvestlgatlon It shall
also. he lawfm for such officer. to examine any pexson who
may- ap,;pcar befo;:e hnn to glve evr,ence or produce any
decument: necessary for the purposes of mvesugatlon, axthougﬁ
the said perscn appears vo u anly a.nd no summons has
been issued to him.

© (4) Any person examined in agcordance: with the provx—

- sions of sub-section: (1) oF syb-section (3) shall l;ze hqund

to answer all questions- relatmg to the mvest:gatxon put to
‘him by such officer other than the questlons the. answexs
to which: would have a tendency to. €Xpose hun to a
cmm;na.l charge or to-a penalty or for Eorfelture

(5) The provisions of Section 162 of the Code of

Cnmmal Procedure, 1973, shall apply to the statements

made by any pers ion under this sect1on No oath: shall be

'admxmstered to any such person.

20C. If upon an mvest}oatlon under the Act, it appears
to the oﬂicer n charge of snch mvestlgatlon that there is no
sufficient evidesce.or. reasanable grounds of SusplClOn to justify
the forwardmg of the accused to a Magxstrate, such officer
shall release him on his executing a bond with or without

surenes as ‘such officer may direct, to appear if and when so ¢
__vreqmred before a Maglstrate for trial.

20D. When any officer of the Excise Department empo-
wered under Section 20 to investigate offences has reasonable
grounds for believing that any person has commltted an
offence under this Act, he may, after recording his reasons in
writing and either with or without previous investigation
summon such person to appear before him. ‘ '

20E. The provisions of the Code of Criminal Procedure,
197 3 relatmg to summons and compellmg the appearance of
persons summoned and the production of documents shall
apply, as far as may be, in the case any summons issued by
an oﬂicer empowered to issue-a summons under this Act.

20F.. When it appears to an officer empowcred under

A Sectlon 20 that a bond for appearance before himself has been
: forfelted he shall forward the bond to the Mag15t1‘ate having

Junsdmuon fo try, the oﬁ'ence of whlch the person ball’ed was
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accused together with a report in writing giving the reasons for

his belief and the relevant documents and the Maglstrate shall

Jurisdiction
of Magis-
trate on re-
ceipt of re~
port from
Excise Offi-
cer.

-~ Attendance
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before Ma-
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“seized.

: dea} with the matter in‘the manner provided by the Code " of

Crlmmal Provcdurc 1973, for the forfexture of bonds for
appearance before his own court.

' 20G. When an officer of the Excise or Police Depart' ‘

ment forwards in custody any person accised of an offerice
under this Act to the Magistrate having jurisdiction to try the
case, or admits any person to bail to appear before such
Magistrate he shall submit a report setting forth the name of
the accused person and the nature of the offence with which he
was charged and the names of persons who appear to be
acquainted with the circumstances of the case, and shall send
to such Magistrate any article which it may be necsssary to
produce before him. Upon receipt of such report the Magls-
trate shall inquire into such offence and try the person accused
thereof in the like manner as if such report in writing made
by a police officer under clause (b) of sub-section (1) of
Section 190 of the Code of Criminal Procedure, 1973,

20 H. An Officer acting under the provisions of Section
20G shall have all the powers conferred by the Code of
Criminal Procedure, 1973, on the officer-in-charge of a police
station for the purpose of causing the appearance before the
Magistrate of person acquainted with the circumstances ot‘
the CasSe,

201.  All officers-in-charge of police station shall take
charge of, and keep in safe custody, pending the orders of
a Magistrate or an_ investigating officer, all articles seized
under this Act which may be delivered to them, shall allow

-any investigetion officer who may accompany such articles
. to the police station, or who may be deputed for the purpose

by his saperior officer to affix his seal to such articles and
to take samples of and from them. All samples so taken

_ shall also be sealed with the seal of the officer-in-charge of
.the police station and with the seal of the accused or his

.. agent,if he is available. All such packets or samples shalt

be signed by the accused or his agent if he isavailable.
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20J. Every Excise or Police Officer making an investiga-
tion under this Act shall, day by day, enter his proceedings
in the investigation in a diary, setting forth the time at
which he began and closed the investigation, the place or
places visited by him and a statement of the circumstances

ascertained from day to day until the investigation is
closed, :

Diary of
Proceeding
in investi-
gation,



